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Former Ministers and Members uf 
.Parliament residing in Government 

Accommodation

80. SHRI SHEO SAMPAT:
SHRI G. S. TOHRA:

Will the Minister of WORKS AND 
HOUSING ANp SUPPLY AND REHA
BILITATION be pleased to state:

(a) the number and names of for
mer Ministers and Members of Par
liament who are at present residing
- r: -• ir t . r 7

in Government accommodation and 
the rent being paid by each of them;

(b) whether a former Minister or 
Member of Parliament can retain the 
Government Accoi&nodation fbr an 
indefinite period slftter paying market 
rent for the accommodation;

(c ) if so, the justification thereof; 
and

(d) if not, the steps taken to get 
the accommodation vacated from each 
such Unauthorised perscln who is not 
entitled to Government accommoda
tion?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) At present, 5 former 
Ministers and 97 former Members of 
Parliament, as Indicated in State
ment I annexed, are unauthorisedly 
residing in Government accommoda
tion. The rate of rent payable for the 
accommodation in each case is indi
cated in statement-1 laid on the Table 
of the Hoiise. [Placed in library. See 
No. LT-297/77].

Another 67 Members of Parliament, 
indicated in Staf&nent-Ii laid on the 
Table of the House. TPlaced in Libra
ry. See No. LT-297/77] have vacated 
the Government residences but are 
still retaining the servant quarters 
and/or Motor-garages.

(b) No.

Cc) Does not arise.

(d) Eviction proceedings have been 
initiated against 96 former Members of 
Parliament and four former Ministers 
who are still unauthorisedly occupying 
Government accommodation.

Percentage of Scheduled Castes mat 
Scheduled Tribes

81. SHRI SHEO SAMPAT; Will the 
Minister of AGRICULTURE AND 
IRRIGATION be leased to state:

(a) the percentage of seats reserv
ed for Scheduled Casteg pnd Schedul




